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e igssued for granting him znnwal incremsnts oy

= Efficizncy Ba2r whizch was wiongly enforeed

consideraticn of his case for promotion £o Senior

Srale 22.1100=1400 which is a none-szelsstion ozt from

104241776 whein hiz wexwt jucior Shri B.NLJI2shi was promnctsd

hiz pension may alsco e revissed suitably.
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2. The case OFf the apflisant iz that while working zs
Asziztant BElzctriczl Enginzer (W) Ajrzr he waz conpulzori 1y
(Cremature lv) retired from services om 23.7.1975 vide order

datzed 10.11.1275%. The order was challenged Yy the applicant

by a writ petd: jon £iled in the Rajasthac High —oourt which

ot
z
1
[ 5
2
0
€1
m
R
o
&
...J
£
&
=

2ot on 2.7.1977. The rezponlents’ appeal
agzinst the z22id judgment waz rejected Ly the divizion kench
£ the High Court and the applicaod was meinztated in

servize on Z.11.1920. The 2pplicant £inzlly retived on
sugeranniat ion on 3141201220, Farther according te the
applizant, rezoondaint NMo.2 the Gensral Manager, wastern
Pailway, Rombay Jid not pay £0 the applicant salayy Erom
23.2.1975 o 2112419230, The sprplicant £ilad a zontempt
petition e fore the High Court in Hovsibsr 1981, Sulkssqusntly
in Pebruary 1922 park payrert thoreosf was made at the

rate =2t which the apolizant wazz drawing salsry prioer o

pramature: rebirement, withouk however grankt of annual
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rdance with law (Annerure A-1/1). 3::::i1ug
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aoplicant was entitled £o re~fiwatcion of pay and zsaniorit

on reinstatemzit in service on Z.11.19380 alongwith the
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tepoing=-up of pay from Ra.]

F2.1020/~ ger month in terms of R
B(FXR)I=TLTFT dated 22.7.1973
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claimed pariain to the Zericd which more than 10 vears

promor ion 0 Senior Scals In TEC immeddlatzly upon his

11,1980 when his junicrz in Sroup-B
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waz ot found fit for promob ion. The reoormmzndat ions of the
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Auring the argurents that ths apslicant would now confine

iils relisfs o pronction ©o gZznior soals B, 11001300

and proforma fination oo that haslz for pensicnary
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found £fit for o

R~ haz bzen annered which iz 2 letter Astasd 26,12 .1930

from the Genzral Managsr o the DL.R .M. Bombay which
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cads as underse
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“Sulh: Promest ions, Fessrcgpionsg and Transfzirs
oF Gacetiaed Dfflicers-lloctrical Departmsint .
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The varikatim CEE are reproduled below
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According tio him thiz documzat malez abaolataly

actuslly is a commanication oFf certain remarts vegjardin:
/

“he corduct of the apclicant. Thersfores promct ion cannct

ied to the apclicant on the ground that the DPC
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have orolaced nd othes docurent €0 zuppart theic avsriment

iin this regard. pegarding anmal incremsmts he atated

that these are adnissills i the normal courase without
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any ornde ",/lf'i vived ©o e passed and 2incse he was dsame
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o e in sevvice during the perioad in which he wvas oo

5. The Ylzarned counsszl £or the responlsin

Auring ths arguesnts that Aonsvure P=2 Aid show ths
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applicant for promotlon on the ground that these wvers
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now not availsble 23 thess pertainsed o 1980,

6 e have heard the lzarned aounzsel £or the
gartizs =nd have parussd the materizl on rscord. The
objzcticn regarding limitation iz oot maintainable

Fezoause the applicent has Leen assiduoasly

hiz remeldizz in the spprosriats forume and

rezpomdencd hiz case was considersd in Decemier 1930
afzr hiz reinstatement and 2fors his normal suber-

anriaticne. The docunert annerirs P-2 annsxed by the

raspondznts to their reply does ook ac 21l suggest

that the applibant waa found unfit £or promciion. Mo

have een pradaced Ty the respordsnts
; ,

found’

o oguggest that the applicant waqunfit for promot Lon.
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applicant as unfitz for prondc ion. Io t]
the only legical ooassquance is that the applicant 's
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